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1 	List the matter on 27.2.2003 

jalongwith O.h. 21/2003. 

7 
Vice-Chairman 

List again on 28.2.03 alongwith 

O.A.21/03. 

Vice -Chairman 

GAALL 	pg 

28.2.2003 Mr U.K. Nair, learned 

counsel for the petitioner. 

stated that he is not pressing 

the Contempt Petition. The 

Contempt Petition accordingly 

stands dismissed as not pressed. 

Vice-Chairman 



EFOA: THE CENTRAL cWMI N I S'Ttpir I VE m I UN(L SUWAHAT I EkiNCf 

C.P. No. 	S /03 

Xn OA NO.21/03  

Ni ran jan Dae 

Applic an t 

Un I on of i nd I a &Ore; 

Rponden ta 

An Wlicatlon under Section 17 of 

the Administrative 'Fri btn a 1 Act
l  

1985 	for 	d rawe, 1 	of 	Con tempt 

r"oc e ad mo ac:a I net the Cot arno are 

for their will ful 	and deliberate 

v:ic:jat:jc'n of the Interim orcjer dated 

722003 Oaesad in Oi NO21 03. 

Sir" Niranjan :o• 

Supdt of F'oet Off:icee 

Nalbari fioata Divieir 

Patti tioner 

13 
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Sri M.,f:::}3enar'jee 

The Chief post Master beneral 

Deprtmant of Post 

Meghdoot Thawan 

Cft.uahat 1" 1 

Sri V CRo 

The Director of Postal Service (H1) 

Mec:rhdcot 0hatian 

Sow chat i -"i 

	

) Sr'.i, 	S. Shyam 

The ist Post Mas tr General (Staff) 

Nlephdoc:t Bhawcn 

(3uwahati-'l 

L.LU 

'The humble petition on hehai,'f of the petitioner 

above r cad 

MOST RLsPE:Ci'FuL L Y h'HEWE H 

1 	That the petitioner pr'ayi nq for setting aside of the 

transfr order dated 21 1 03 ± ssued by the contemner No 2 

p re ferreci the above nut ad he fore the Hon hi a ir :1, bun aT The 

Hon bie. TriL)t(l"i after hearing the parties to the proceeding 

was p i,e ased to passed the ± it a r m order dat ad 7 .2 .. 03 

suspendQ6 the oparat on of the said transfer order dated 

22. 1 O3 a I ownwith another connaced order dated 3.2.03.  

copy of the said order dated 

7 	03 	is annexed he raw i th 	and 

marked as (nnexure '''1 

2 	That the pe'u;±t±oner :immec:h.ately on receipt of the said 
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itrim order dated 7 2 0I handed over a copy of the same to 

the con t emn en no I and as a me asure of ab andor'i cond i t ion he 

also 'forwarded the said copy v ide his letter catJ9203 

However, the contarnners insp I te of the a foresaid interim 

odar allowed one Nir. KCSarma to hold the post Supdt 

N.ibari Larpeta Division, Nalbani 

it c; opy of the 	forw ard I nçj 	3. at t a r 

dated 9203 is annexed herewith and 

I 	 marked as nnexure' 2 

That the aforesaid tnntxura' I interim order dated 

7203 is very c:lac' and 1'.:he Hon "b:te Tribunal hyt he said 

interim order has suspended the operation of the impugned 

orders dated 22 103 and 3203. Huwever, the c::ontemners 

knowinc -fully well about the said interim order contnued to 

vic:iate the same restrain inq the petitioner to d:Lscharça his 

dLty. This action on the part of the c:ontamners is in direct 

contact with direction contained in the interim order passed 

by this Hon'bJ.e Tribunal and in that view of the matter the 

said contemnars are ii ab l.a to be punished severely for the :1. I" 

w'iil'fu:t and deliberate violation of the said interim ordar.  

That 	the 	interim order dated 7 203 	was 	duly 

cbcnmun icat'ed by the pet it Loner and as such the aforesaid 

cQntCrF'i?i"s are duty bound to -ml low the same . Hcit;ever, 	no 

ac: t ion has he en taken by the sa:t. d contemne rs to imp! ement 

the interim orde ...and as such the pet it:lonar prays before 

this 	"lon'ble ....nibunal for drawal of appropriate contenpt 

p roc.e cdi nç. and to pun i sh them severe 1 y for the i r wi 1 :1 fu 1 and 

dl iberate v±o.L ation 

That this appl:ic::ati.on 	has been 	filed bona'f ide 	and 	to 

secure ends of just ice 
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In the premises aforesair:1 it is mos t 

respec tfu 11 y 	p rayed 	that Your 

Lordsh I p a 	would 	q r'ac I ousi y be 

pleased 	to draw apprcipri ate contempt 

proceed irIQ 	aria Inst 	each 	of the 

contemners 	and 	to 	pun i sh them 

severely 	for 	thI r 	willful and 

deliberate 	v:iolat ion of 	the 	udqmert 

and order 	dated 7 2. d3 passed 	In O 

rio. 	21.03 	and/or 	pass such 

order/orders 	as 	Your 	Lordh ipa 

deemed 	'fit 	and proper. 

And 	for t.h :i a ac: t. 	of 	kIndness 	the humb 1 e pet I t ion er as 

in 	d....1y bound 	shall 	ever 	pray. 



5-  - 

AFr:.( DAY I I 

I 	Sri Ni ran .j an Das acjed about 53 ye ars 	at 	- 

pisent workinçj as Supc:it. of Post Offices, Na3.bar±'Ear-pata 

D:Lvision Na.Loari do nerehy so.iamnly declare and state as 

fc:]. Lows 

1. 	That 	I 	am the petitioner in 	the ac::nDznyinn 

pet i t ion and as such well conversant w i th the t acts and 

ci rcumatanc as of the case 1 am the refore competent to swear 

this affidavit 

3. 	That the stat;ements made in this affidavit and in 

naragraph 	 of the accompanying application 

are 	true 	to 	my 	knowl edce , 	those 	made 	in 

naraqr'aph A are matters of records which I 

ha ii. eve to he true and the rest are my humble suhii as ion 

before this Hon bl a Tr:i. bunal 1 have not suppressed any 

material fac::ts The Apnexura are true cop.i, as of their 

o ri Ci in a I 

And I sin this aff icJavi t on this tha-'th day 

of Feb. 2003 at buwahat i 

Identified by m 

c f.  
Advoc: ate Deponent. 

So .1 ernn ly dcc: 1 are and state by the 

deponent who is ident if i ad by Mtmfp 

S.. Das Advcrc ate. 

1J-t. 

I S 



the Chief Pt Master General Dpartmen4; 

of 	Post 	Mecjhc:ft.ot Ear Guwahati, 	Sri. 	VX.Roy, the J)i rertor 

Of Postal Serv:u:e lead €uar'ter, 	Nenhdc,ot 	Ethawan 	Guwahati- 

Bhyam, 11 

	

r;i. 	S The Asstt. 	Post 	Master 	General (Staff) 

Mecthdoot Ethawan Guwahati 	have willfulLy 	and dcl iberate ly 

vio:l. ated the 	:iterim order 	d&:;ted 	7 203 	passed in 	O 

No 21/03 and 	as such they are 	ii able to 	be punished 	for 

the jr such willful and deliberate 	v io:i at ion of the 	aforesaid 

interim order.  

(tdvo ate 



pp1icant( s) * 

EE RULE - 4 	 - 

CEN?u Di;iIwISTpIVE TRThuNA 
/ GUiAHA'f 13NCH 

ORDER SHEET 

Original p;UCatioflN  Mjc PetAion No. 	
/ Contcmpz .Pctxtion No. ____ 	
/ APplication No. 	
/ 

- Vs. - 
RsporicLent( S): 	 L 
vocate for the pp1i 

OU  
Advocate for the R(SpOfldCflt(S): 

Notes of the RelstrY  

1.2.2003 	} 	Heard Mr.U4K.Nair. learned 

counsel for the applicant . . 

Xssue -nice to show cause as 

to why the application shall not be 

admitted. returnable by three weeks. 

Also issue notice to 8hOW cause 

as to why interim orderu as prayed 

for shall not be granted, returnable 
by thee weeks. 

In the meantime, in the faOts 

arid circumstances of the case, the 

rasjondents are ordered not to give 

effect the order dated 22.1.2003 

'transferring and posting the applica-

• rit, SPOs, Nalbari Barpeta Division, 

Nalbarl to the post of Supdt. NESD. 

'Guwahati and order dated 3.2.2003 

posting kka Shri K.C.Sarma. DSRN (HO) 

0/0 the SSRM/GH to hold the charge of 

n Barpeta 	, Naloari SPOS, Naib 

,iui.tk EztLc( till • 	 next dare.. 

L..StOfl73 . 	foradni 

_L_-.-- 
uY 	AA) 	

s/vzCE CHAIRR 

U.p  
q.btral AdmiDttTtt' tritl 

Quwjb$tt 

LIC:  
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IN01A POST 

To 

47wi ii1 	ctl.1 

c1l- 781335 
OFFICE 0I THE 
SUPERINTENDENT OF POST OFFICES 
NALBARI BARPETA DIVISION 
NALBARI-781335 

The Chief Postmaster General 
- Assam Circle, Guwahati-78 1001. 

No. B1A-29ICh4ll 	 Dated at Nalbari the 09-02-2003 

Sub: 	Forwarding of CAT's Order No; 2112003 dated 07-02-2003 of Shri Niranjan 
Das -VS- U.O.I & Others. 

Sir, 

A copy of the Order Sheet of O.A. No. 21/2003 dated 07-02-2003 passed by the 
Hon'ble CAT, Guwahati Bench as stated on the subject is submitted herewith for favour of kind 
perusal. 

Enclo: As above. 

Faithfully 

N. DAS) 
Supdt.of Post Offices 
Nalbari Barpeta Division 
Nalbari-78 1335 


